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(For use in Election to fill a casual vacancy when seat is contested)
Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

*Election to the Legislative Assembly of Bihar (State/Union territory) from
60-Rupauli Assembly constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with rule 64 of the Conduct of Elections Rules, 1961, I declare that-

SHANKAR SINGH, Address—Village-Magurjan milik, tola aliganj, Post-Loukahi,
Anchal-Barhara kothi, District-Purnea-854202 sponsored by INDEPENDENT has been
duly elected to fill the vacancy caused in that House from by the **resignation of Bima
Bharti having been declared vacant.
Place : Purnea College, Purnea (Sd)-Illegible

Date : 13.07.2024 Returning Officer,
60-Rupauli Assembly constituency.
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